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Present: 8k Anil Srivastava, counsel for applicant. 

Sb. S.Rajappn, counsel for respondents. 

Learned counsel for applicant states that enquiiy has been conducted in a very 

flagryIlk manner vvithout affording an opportunity to the applicant. Yet we find that the 

direct inns issued were to complete the enquiry and also considering the representation of 

the applicant through a defence counsel. In the event any illegality is committed, 

remedy is not by way of MA. Applicant is at liberty to assail the disciplinary proceeding 

or final order thereof With this MA stands disposed of:. 
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